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MADHYA PRADESH BILL
No. 6 or 2012.

THE MADHYA PRADESH JAN SHIKSHA (SANSHODHAN) VIDHEYAK, 2012
A Bill further to amend the Madhya Pradesh Jan Shiksha Adhiniyam, 2002.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third Year of the Republic of
India as follows :—

1. This Act may be called the Madhya Pradesh Jan Shiksha (Sanshodhan) Adhiniyam,
2012.

2. In Section 2 of the Madhya Pradesh Jan Shiksha Adhiniyam, 2002 (No. 15 of 2002)
(hereinafter referred to as the Principal Act), for clause (j), the following clause shall be
substituted, namely :—

“(G) “School Management Committee” means school management committee constituted
under the provision of the Right of Children to free and Compulsory Education
Act, 2009 (No. 35 of 2009);”.

3. In Section 3 of the Principal Act, in sub-section (3), for the figure and word “ 5 years”,
the figure and word “6 years” shall be substituted.

4. In Section 4 of the Principal Act, in sub-section (1), for the figure * 57, the figure * 67
shall be substituted.

5. In Section 5 of the Principal Act, in sub-section (2), for the words “Parent Teacher
Association”, the words “School Management Committee” shall be substituted.

6. In Section 6 of the Principal Act, sub-section (2) shall be deleted.

7. For Section 7 of the Principal Act, the following new Section shall be substituted,
namely:—

“7. The schedule of time, academic days etc. of a school shall be as specified under the
Schedule to the Right of Children to Free and Compulsory Education Act, 2009
(No. 35 of 2009).”.

8. For Section 10 of the Principal Act, the following new Section shall be substituted,
namely —
“10. No teacher shall be deployed for any non-educational purpose other than the decennial

population census, disaster relief duties and duties relating to elections of the local authority, the
State Legislature and parliament .”.

9. For Section 12 of the Principal Act, the following new Section shall be substituted,
namely —
“12. In every school their shall be a School Management Committee. The constitution
and functions of the School Management Committee shall be such as specified
in the Right of Children to free and Compulsory Education Act, 2009
(No. 35 of 2009).”.

10. In Section 21 of the Principal Act, for sub-section (1), the following new sub-section
shall be substituted, namely :—

“(1) There shall be a Rajya Shiksha Kendra at State level. The Rajya Shiksha Kendra
shall be responsible for coordination, supervision and support of the Jan Shiksha
Yojna at the State leve.”.
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11. Section 22 of the Principal Act shall be deleted.
12. In Section 23 of the Principal Act,

(1) in sub-section (1), for the figure “ 57, the figure * 6 shall be substituted and for the
words “Parent Teacher Association”, the words “School Management Commiitee”
shall be substituted;

(i1) in sub-section (2), for the words “Parent Teacher Association”, the words “School
Management Committee” shall be substituted.

13. In Section 25 of the Principal Act, for sub-sections (2) and (3), the following new sub-
sections shall respectively be substituted, namely -

“(2) Academic authority notified under the Right of Children to Free and Compulsory
Education Act, 2009 (No. 35 of 2009) shall prepare the core curriculum and
academic plan for the elementary level education.

3 The manner of curriculum development, transaction of cwrriculum and evaluation
process shall be such as specified by the academic authority notified under the
Right of Children to Free and Compulsory Education Act, 2009
(No. 35 of 2009) ..

I4. In Section 26 of the Principal Act, in sub-section (2), for the words “Parent Teacher
Association” wherever they occur, the words “School Management Committee” shall be substituted.

[5. In Section 27 of the Principal Act, —
(i) for sub-section (1), the following sub-section shall be substituted, namely :—

“(i) The State Government shall endeavor to encourage human volunteer resource
support to elementary education. Retired teachers who are local residents can
be enrolled for voluntary teaching free of remuneration in local schools enlisted
on the basis of decision by School Management Committee approved by
Education Committee/Urban local body.”.

(i) In sub-section (2), for the words *“ The Parent Teacher Association”, the words
*“ The School Management Committee” shall be substituted.

16. In Section 28 of the Principal Act, for sub-section (3), the following new sub-section
shall be substituted namely :—

“(3) When a child of the age group of 6 to 14 years is admitted in a school which
provides elementary education, then that child will be placed in a grade according
to his age by the teacher.”.

17. In Section 29 of the Principal Act, for the figure “ 57, the figure “6” shall be substituted.

18. In Section 30 of the Principal Act, in sub-section (1), for the words “Parent Teacher
Association”, the words “School Management Committee™ shall be substituted.

19. In Section 32 of the Principal Act, for the words “Parent Teacher Association”, the
words “School Management Committee” shall be substituted.

Deletion
Section 22.

of

Amendment of

Section 23.

Amendment of

Section 25.

Amendment of

Section 26.

Amendment of

Section 27.

Amendment
Section 28.

Amendment
Section 29.

Amendment
Section 30.

Amendment
Section 32.

of

of

of

of



256 (2) gyl Toigd, feaie 22 1/ 2012

STATEMENT OF OBJECTS AND REASONS

In the context of the Right to Education, which is a fundamental right guaranteed in article 21-A of the
Constitution of India, the Government of India has enacted a law called “Right of Children to Free and Compulsory
Education Act, 2009” (No. 35 of 2009). This Act covers free and compulsory elementary education to the children of
the age of six to fourteen years. The Act has come into force from lst April 2010. Madhya Pradesh also has a
legislation to fulfill the constitutional vision of providing elementary education to the children. This legislation is called
“Madhya Pradesh Jan Shiksha Adhiniyam, 2002” (No. 15 of 2002). Following the Central legislation, it has become
imperative to amend the State Act to make it in consonance with the Central Act. With a view to achieve this object,
suitable amendments in the “ Madhya Pradesh Jan Shiksha Adhiniyam, 2002” have been proposed.

2. Hence this Bill.

Bhopal : ARCHANA CHITNIS
Dated, the 9" March, 2012. Member-in-charge.
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